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IN THE CENTRAL zMiNis'rRAflvE TRIBUNAL 
AHMEDABAD BENCH 
xqxxccç 

U.A., No. 	31 OF 1991 	bx 
X)X 

DATE OF DECISION 3-6-1991 

Petitier 

AdvoeMe fOr the Petitore;-(s) 

V erss 

	

of India & O5. 	 _Respondents 

- Advocate for the Responieii(s) 

Co 

The Hon'hle Mr. I 1. 	A 1i5trt.Lv? I nher 

[he L-Ion'bie rvtr. 	 1riaa, 	i -  ! ii irni:--'r, 

1.. Whether Reporters of local papers may be allowed to see the Judgement? 

2 	To be referred to the Rem-'rter or not? 

Whether their Lordships wish to see the fair copy of the Judgement? 

Whether it needs to be circulated to other Benches of the Tribunal? 
pRRNi-1 	 O 
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General Workmen's Union, Godhra, 
a Trade Union Registered under 
the Indian rrade Unions Act-1926 
having its office at 406-B Gl.Rlv 
colony through its Hon:Secretary 
Jitendrakumar Karsondas Ved, 
2esiding at Gl.Rly Yard Colony, 
At P0 : Godhra - 389 001. 
Djst: Panchrnahals Gujarat State. 

(Advocate: Mrs. K.V. Sampat) 

Appi ic ants. 

Versus. 

~ 00 

Union of India represented by the 
Additional General Manager, 
Rly Electrification, 
Having his office at Old Loco Shed, 
Rly Yard, Allahabad (U.P.) 

Chief Project Manager, 
Rly Electrification, Rly Yard, 
Pratapnagar, Vadodara. 

Secretary to Government of India 
Ministry of Labour, Central 
Secretariat, New Delhi bj Shri 
Hari Singh, .)esk Officer, Dest IIi 
or his successor in office 
Ministry of Labour Govt. of India 
New Dekhj. 

Assistant Lbcur Oominio iner ((len tral 
Govt. of India, 
Ministry of Labour, 
Karnavati Society, 
Usmanpura, Ahmedabad. 	 ...... Respondents. 

(Advocate: Mr. N.S. Shevde) 

ORAL ORDER 

0.A.No. 31/9 1 

Date: 3-6-1991. 

Per: Hon'ble Mr. N.M. Singh, Administrative Member. 

Counsel for the applicant not present. 

Mr. N.S.Shevde, learned counsel for the respondents 

present. 

1 
2. 	Invites our attention to application dated 

18.3.1991 filed by Mr. JitendraJcumar K. Ved, Hon: 

Secretary, General Workmen's Union, Railway Colony, 

Godhra to the effect that the resrondents,Union 
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has made necessary reference of matters involved to 

the Industrial Tribunal, Ahrnedabad for adjudication 

and therefore the applicant has sought permission to 

withdraw the Original Application without any order 

as to cost. 

3. 	In view of the above, the applicant is allowed 

to withdraw the application. The application is< 

withdrawn. There is no order as to costs. 

&Sanna Krishnan) 
Merrer. 

(M.M. &ingh) 
Adrrui. Member 

ttc. 


